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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
ORIGINAL APPLICATION NO. 87/2022

IN THE MATTER OF:

Mohaque Mehra ...APPLICANT

Versus

State of Karnataka and Others ...RESPONDENTS

FURTHER REPORT ON BEHALF OF RESPONDENT NO. 1

MOST RESPECTFULLY SHOWETH:

1.

That the instant report is being filed by Respondent No. 1 pursuant to
the order dated 12.03.2024 by way of which, this Hon’ble Tribunal
directed the Chief Secretary, Government of Karnataka to conduct a
meeting to conduct a meeting and resolve the issue regarding the
ownership of the land bearing Survey No. 128, Abbana Village,

Hassan District (‘the said land’).

It is pertinent to reiterate that the instant Original Application has been
filed pertaining to non-forest activity and encroachment upon forest

land at Survey No. 128 of Abbana Village, Hassan District, Karnataka.

It is submitted that in compliance with the order dated 08.02.2024,

the answering Respondent had visited the concerned village in




Revenue and Forest Officials, including the Deputy Commissioner,
Hassan, the Assistant Commissioner, Sakaleshpur sub-division, the
Deputy Conservator of Forests, Hassan, the Assistant Conservator
of Forests, Hassan sub-division and their subordinates. A report was

filed by the answering Respondent, which concluded the following:

A. The land bearing Survey no. 128 in Abanna village, K. Hosakote
Hobli, Alur taluk of Hassan district was and remains even as on

date as under the control of Revenue department.

B. In 1995, an extent of 83 Acres 00 Guntas (that seems to be the
extent as per “Aakarband” but as per RTC 67 Acres 12 Guntas)
was transferred to Social Forestry Department for raising

plantations.

C. In the year 1992-93, 3 Acres 20 Guntas of land was reserved for
Ashraya Housing Scheme and 96 housing sites and Pattas were
made ready. Some Pattas were given too. The decision to cancel

the reservation was taken but is yet to be fully given effect to.
D. Encroachments took place in 1997 and 2017.

E. Erroneously presuming the mutation and transfer of 67 Acres 12
Guntas has been done in favor of “Forest Department” and not
“Social Forestry Department”, officers of the Forest Department
have filed criminal complaints against the encroachers and
initiated eviction proceedings after receipt of the survey sketch
from Land Records department on 25.10.2023.

4. Thereafter, the directions dated 12.03.2024 as noted above came to

assed. Pursuant to the same, a meeting was conducted by the



Chief Secretary to the Government of Karnataka on 25.03.2024. The

said meeting was attended by the following:

I. Chief Secretary to the Government of Karnataka

[I. Additional Chief  Secretary  and Development

Commissioner, Government of Karnataka

Ill. Additional Chief Secretary, Forest, Environment and

Ecology Department, Government of Karnataka

IV. Principal Chief Conservator of Forests, Head of Forest

Force, Karnataka

V. Principal Secretary, Forest, Environment and Ecology

Department, Government of Karnataka
VI. Deputy Commissioner, Hassan
VII. Chief Conservator of Forests
VIII. Deputy Conservator of Forests, Hassan

IX. Additional Secretary, Revenue Department, Government of

Karnataka

X. Deputy Director of Land Records, Hassan

5. The relevant documents regarding the said land in question were
perused by the Chief Secretary, and it was noted that in 1996, the
land was mutated and transferred in favour of the Social Forestry

rtment. However, while recording the same in the RTC records,




8.

the land was erroneously mentioned as belonging to ‘Forest
Department instead of ‘Social Forestry Department.” The said fact
was brought to the notice of the Chief Secretary to the Government.
True Copy of document reflecting transfer of land in favour of Social

Forestry Department is annexed herewith as Annexure R-1.

In compliance of the direction passed by this Hon’ble Tribunal for the
Chief Secretary to examine the records and decide upon the issue of
whether the land belongs to the Revenue Department or Forest
Department, the following was concluded by the Chief Secretary:
“7. Based on the submission of PCCF & DC, duly corroborated
by Revenue records available viz., RTC, MR, Index of land,
Akarbandh it was found that the said land in Survey No: 128

belongs to Revenue Department and it was decided to submit
the report accordingly to National Green Tribunal.”

True Copy of minutes of meeting dated 25.03.2024 is annexed

herewith as Annexure R-2.

The legal consequences that follow are that instead of eviction being
done by the Forest Department under the Karnataka Forest Act,
1963, the same will have to be done by the Revenue Department

under the Karnataka Land Revenue Act, 1964.

It is submitted that accordingly, the earlier notices issued under the




notices under the Karnataka Land Revenue Act, 1964 have been
issued by the Tahsildar, Alur Taluk, Hassan. True copy of eviction
notices dated 30.04.2024 issued by the Tahsildar, Alur Taluk are

annexed herewith as Annexure R-3 (Colly).

It is hence submitted that appropriate steps have been taken as per
law to remove encroachments from the land in question. In light of

the same, it is prayed that the instant Orjginal Application may be

-

OA| oS
Principal Chief Conservator of Forests Hoff

Government of Karnataka

Date: 04.05.2024 Principal Chief Conservator of Forests
(Head of Forest Force)
Aranya Bhavan, Malleshwaram,
BENGALURU-3, KARNATAKA

disposed of.

SJUND . B.Com, oL.B.
ADVOCATE & NOTARY PUBLIC
GOVT. OF INDIA
# 250, 5th Main, 1st Phase
"Maniunath Nacar Ransalin; - &N 010

My Term Expires on
8th Mar 2025 |




BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
ORIGINAL APPLICATION NO. 87/2022

IN THE MATTER OF:

Mohaque Mehra ...APPLICANT
Versus

State of Karnataka and Others ...RESPONDENTS

AFFIDAVIT

|, Brijesh Kumar Dikshit, S/o Late Jagadamba Prasad Dikshit, aged about 59
Years, working as Principal Chief Conservator of Forests, Head of Forest Force,
Government of Karnataka, having office at Aranya Bhawan, 18" Cross,
Malleswarem, Bangalore 500003, Karnataka do hereby solemnly affirm and

state on oath as follows:
7

-

1. That | am the Principal Chief Conservator of Forests, Head of Forest
Force, Government of Karnataka and hence | am fully aware of the facts
of the case as per record and | am competent to swear the instant

affidavit.

2 That | have gone through the accompanying report, drafted on my

instructions. | say that the contents thereof are true and cprrect to the best
of my knowledge and belief, and nothing material has{been concealed

thereof. Annexures are true copies of their respective originals.

\oslu.
DEPONENT

VERIFICATION: Principal Chief Conservator of Forests
(Head of Forest Force)

|, the above named deponent do hereby verify that the\raori@ntsaof Malfeshwaram,
affidavit are true and correct to the best of my knowledge a# (&R Y pdriRNATAKA

of which is false and nothing material has been concealed tHerefrom.

Verified at fé@/\f on this 04 day of MAY \,\202;'. I

= T 04| ol
DEPONENT o\

Principal Chief Conservator of Forests

(Head of Forest Force)
Aranya Bhavan, Malleshwaram,
BENGALURU-3, KARNATAKA




ANNEXURE R-1 (TRANSLATED COPY)
Form-12

Mutation Register
Rules — 46 and 64
(See Note No. 41)

Abbana
Format How the righ?i; | Affected survey no. And sub-division no Inspéction
SI No. obtained officer
signature and
Remarks
MR No.23/95-96 Darakastu (2) 360/92-93 dated 21-06-1996 ]
RPC/227
1) Darkastu of Deputy Commissioner Hassan Order No.
2) Letter of Tahsildar Alur Taluk No.Sam.Ba.Hu.271/92-93 dated
20.10.95.
3) Government Proceeding No. RU. 106/LGC.88 Bangalore dated
20.07.95. In survey No. 128 of Abbana village Government
Gomal an area of 83-00 acres has been transferred to social
forestry range officers for afforestation. 1
|
Conditions
4) If the land is required for public or government purposes the | “Attested”
revenue department may re-transfer the land. - To be entered
5) The lands transferred (C&D category lands) should not be | N theland
notified as reserved forests under the Forest Act. NS
6) In case where forest area is released by the Forest Department 12?3;.-96
for mining activities, C&D category lands from the Land Bank B
will be released to Forest department for compensatory Inspector
plantation. | Hoskote Hobli,
7) The land transferred to department from revenue department | Alur Taluk.
should not result in any temporary right of any kind without
the consent of the Revenue Department and must be for the
use of the Department only. 1

(Sd)
XXX
Deputy Commissioner
Hassan



Annexure R-2

Proceedings of the meeting held under the Chairmanship of Chief

Secretary on 25.03.2024 @ 11.30 am regarding OA No.87/2022(SZ)
before the National Green Tribunal (South Zone, Chennai).

Members Present:

1. Dr Rajneesh Goel, IAS
Chief Secretary to Government.

[§9)

Dr Shalini Rajneesh, IAS
Additional Chief Secretary &
Development Commissioner, GoK.

3. Dr N Manjunatha Prasad, [AS
Additional Chief Secretary,
Forest, Environment & Ecology Department.

4. Sri Brijesh Kumar Deekshit, IFS
PCCF& HoFF
Forest Department.

5. Sri Prabhash Chandra Ray, IFS
Principal Secretary,
Forest, Environment & Ecology Department.

6. Smt. Sathya Bhama, [AS
Deputy Commissioner, Hassan.

. Sri R Ravi Kumar,IFS
Chief Conservator of Forest

=3

7. Sri Sourabh Kumar, [FS
Deputy Conservator of Forest, Hassan.

9. Sri Varaprasad Reddy, KAS
Additional Secretary,
Revenue Department.

10. Sri Sujay Kumar H.S.
Deputy Director of Land Records,
Hassan.

NGT has directed Chief Secretary, Government of Karnataka to convene a

meeting and resolve the issue regarding the ownership of the land in dispute viz.,



whether it is belongs to Revenue Department or Forest Department. Accordingly,

the present meeting is convened and Additional Chief Secretary, Forest,

Environment & Ecology Department welcomed the Chairman & other officers

present in the meeting. The following facts were brought to the notice of the

Chair.

1.

Q]

Deputy Commissioner, Hassan has submitted the interim order in OA
No0.87/2022, dated: 12.03.2024 where the prayer is to demarcate Survey No.
128 of Abbana Village of Aalur Taluk, Hassan District with proper survey and
removal of unauthorized encroachment inside the forest land. The PCCF has
submitted a report before NGT on 11.03.2024, expressing that the land in
question is not a Forest land and instead it is a Revenue land transferred to

Social Forestry Department (Annexure-1).

. It was noted that in the RTC issued in the year 1964, Colum No. 9 of Survey

No.128 is mentioned as ‘Sarkari Gomala’ and the same is continued till 1992.
Further, in RTC for the years 1979 to 1982-83, the names Puttegowda and
Mallegowda are mentioned in Column No.12 for an extent of 35 Guntas and
2 acre 20 guntas and it is also mentioned as ‘Bagar Hukum Saagu’ which
means unauthorized cultivation. In the year 1992, Deputy Commissioner,
Hassan vide order No: LND(3) 142/92-93 dated: 10.09.92 has reserved an
extent of 3A-20G land for Ashraya Scheme. The same has been entered in
RTC and the remaining extent is mentioned as Gomala. Further, condition
imposed in the same MR is that this particular land may be taken back to

Revenue Department, whenever it is required for any other public purpose.

. It is seen from the mutation register M.R. No. 23/95-96 that an extent of &3

acres is mutated and transferred to Range officer, Social Forestry Department
for the purpose of raising forest, wide No: Darkasthu (2) 360/ 92-93, dated:
21.06.1996, but as per original Aakarbandh total extent of survey No 128 is

only 70 acres 32 guntas.



. Secondly, an entry has been made in the RTC in the year 1995-96 as “Forest

Department” instead of “Social forestry” and transfer of 67 acre 12 guntas has
been done in favour of Forest Department and not Social Forest Division. DC
Hassan has been directed to initiate appropriate disciplinary action against the

officials who made erroneous entry in the RTC.

. The PCCF brought to the notice of Chief Secretary about the report filed

before NGT on 11.03.2024, which clearly states that the transtfer of land in the
above survey No 128 is in favor of Social Forestry and not to Forest

Department.

The PCCF also submitted that the land bearing Survey No: 128 of Abbanna
village of Alur taluk was and remains even as on date under the control of
Revenue Department. In the year 1992-93, 3 Acres-20 Guntas land was
reserved for Ashraya Housing scheme. The decision to cancel the reservation
was taken on 15.04.1994, but was not fully given effect to as a result 6 (six)
out of 96 (Ninety-six) Hakkupatras were distributed to the houseless
beneficiaries. However, these people did not occupy the allocated land and
instead they made their houses in serial No: 1,2,3,5,6,7,8,9,12,13 as shown in
revenue sketch (Annexure-2). Hence, their claim for regularization is not

supported by the revenue records.

. Based on the submission of PCCF & DC, duly corroborated by Revenue

records available viz., RTC, MR, Index of land, Aakarbandh it was found that
the said land in Survey No: 128 belongs to Revenue Department and it was

decided to submit a the report accordingly to National Green Tribunal .

The meeting concluded with vote of thanks to the Chair.

(Dr. RQ;Leesh Goel),

Chief Secretary to Government.
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Annexure R-3

&

Government of Karnataka

Thasildar and Taluk Magistrate, Alur Taluk , Alur
Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024

ssEvection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk

Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan

District dated :30-04-2024.
2) As directed by the Assistant Commissioner,

SakaleshpuraSub-Division Hassan District  dated:30-
04-2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Chandra Shetty s/o Rajashetty & SomeShekar
s/0_Rajashetty you have encroached an extent of I-05acresTherefore, you are
hereby directed to vacate the said extent of land within 15 days from the date of
receipt of this notice and handover the said land to the possession of Government.
Failing which your are liable to face the legal action as provided under sections

11

39,104 & 192a of KLR Act. g
w

= Tas?;iﬁiﬁ g\ -
L ¢ . Alur Taluk
Chandra Shetty s/o Rajashetty J_\r‘ ( . .
Abbana village o7 2300 3 €3 o33
Hoskote hobli o Beg %‘i’p fned i )
Alur taluk : o)
SomeShekar s/o Rajashetty Vo Qﬁﬁ@ y r‘aﬂﬁ & ﬁ"\P c1R3 3| (50%’00%
Abbana village > o
Hoskote hobli — 15\2024.Fo R0 ReBeodreders
Alur taluk A
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur

Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024

::Evection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
SakaleshpuraSub-Division Hassan District dated:30-04-
2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Subbegowdas/o Mallegowdayou have
encroached an extent of 0-18 gunta Therefore, you are hereby directed to vacate
the said extent of land within 15 days from the date of receipt of this notice and
handover the said land to the possession of Government. F ailing which your are

liable to face the legal action as provided under sections 39,104 & 192a of KLR
Act.

Eor
M Tashildar 7)), | ;..
> ‘ Alur Taluk
Subbegowda s/o Mallegowda
Abbana village TN
Hoskote hobli }e\ s
Alur taluk =7

Vo R38) i
o DR g AnegsRddy 5@@06‘.3.15\%3—+803D 3cd 6092e3

e Eﬂﬁgc'bb'a@’
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Government of Karnataka

Thasildar and Taluk Magistrate, Alur Taluk , Alur
Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024
szEvection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
SakaleshpuraSub-Division Hassan District dated:30-04-
2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Raju s/o Mallegowdayou have encroached an
extent of 0-12 gunta Therefore, you are hereby directed to vacate the said extent of
land within 15 days from the date of receipt of this notice and handover the said
land to the possession of Government. Failing which your are liable to face the
legal action as provided under sections 39,104 & 192a of KLR Act.

Ta ﬂﬂﬁ/éa* | 34

To GZ W ur Taluk

Raju s/o Mallegowda
Abbana village
Hoskote hobli

Alur taluk
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur
Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024
sEvection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
Sakaleshpura Sub-Division Hassan District dated:30-
04-2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Vishvanath s/o Eregowdayou have encroached
an extent of §-20gunta Therefore, you are hereby directed to vacate the said extent
of land within 15 days from the date of receipt of this notice and handover the said
land to the possession of Government. Failing which your are liable to face the
legal action as provided under sections 39,104 & 192a of KLR Act.

S
N
Tashildan)\,, | 5.y
To Alur Taluk
Vishvanath s/o Eregowda
Abbana village
Hoskote hobli

Alur taluk ek F ) (0FmAReBB eBes) Bty

Vo 33 tfa:?%éoﬁcge Anecsd3y o109 21¢(2024 Boay wgm'%
DDA bien. 6.1 3o P16 6T

®RV &3, ¥. B3Rt Boel
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur
Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024
s:Evection Notice::

(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
Sakaleshpura Sub-Division Hassan District dated:30-
04-2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Chameshwar s/o _Chandregowdayou have
encroached an extent of @-12gunta Therefore, you are hereby directed to vacate
the said extent of land within 15 days from the date of receipt of this notice and
handover the said land to the possession of Government. Failing which your are
liable to face the legal action as provided under sections 39,104 & 192a of KLR
Act.

Tasﬁm;?m u‘\ *h
To Og (f Alur Taluk
Chameshwar s/o Chandregowda S
Abbana village &) F e
Hoskote hobli
Alur taluk
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur

Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 : Dated:30-04-2024

::Evection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
SakaleshpuraSub-Division Hassan District dated:30-04-
2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Shivashankar s/o_mallegowda you have
encroached an extent of 0-I5gunta Therefore, you are hereby directed to vacate
the said extent of land within 15 days from the date of receipt of this notice and
handover the said land to the possession of Government. Failing which your are
liable to face the legal action as provided under sections 39,104 & 192a of KLR

Act.

Tastildar20'4! 4
To

Alur Taluk
Shivashankar s/o Mallegowda 5010;»/{\::4.@ £

Abbana village
Hoskote hobli
Alur taluk
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur
Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024
s:Evection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.Hoskote Hobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
SakaleshpuraSub-Division Hassan District dated:30-04-
2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Raju S/O Mallegowda, Subbanna S/0
Mallesowda, Dhrmappa S/0 Mallegowda, Gurappa S/O Mallegowda& Kantaraju
S/0 Mallegowdayou have encroached an extent of 1-30 . acresTherefore, you are
hereby directed to vacate the said extent of land within 15 days from the date of
receipt of this notice and handover the said land to the possession of Government.

Failing which your are liable to face the legal action as provided under sections
39,104 & 192a of KLR Act.

/ ,—'-\

Tashrldé'r/k |
To ')‘51’60/ Alur Taluk dj HT

1) Raju S/O Mallegowda,

2) Subbanna S/O Mallegowda (. I ;&

3) Dhrmappa S/O Mallegowda "'- uﬂ’ 20 F’-)) ;}
4) Gurappa S/O Mallegowda

Abls)) Kan':laraju S/O Mallegowda FQMQ’L)& A /7 )
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur
Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024
szEvection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,

Sakaleshpura Sub-Division Hassan District dated:30-
04-2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Mohankumar s/o Chandregowdayou have
encroached an extent of 0-09gunta Therefore, you are hereby directed to vacate
the said extent of land within 15 days from the date of receipt of this notice and
handover the said land to the possession of Government. Failing which your are
liable to face the legal action as provided under sections 39,104 & 192a of KLR

Act.
o5

Tashildag /|y | 1,
To Alur Taluk
Mohankumar s/o Chandregowda
Abbana village .
Hoskote hobli — A C MOZ\U/\ )CU\W(‘}D
Alur taluk
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur

Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024

::Evection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk

Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan

District dated :30-04-2024.

2) As directed by the Assistant Commissioner,
SakaleshpuraSub-Division Hassan District  dated:30-

04-2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Kantaraju s/o Mallegowdayou have encroached
an extent of #-05gunta Therefore, you are hereby directed to vacate the said extent
of land within 15 days from the date of receipt of this notice and handover the said
land to the possession of Government. Failing which your are liable to face the
legal action as provided under sections 39,104 & 192a of KLR Act.

0

TMHI o
To Alur Taluk
Kantaraju s/o Mallegowda
Abbana village

Hoskote hobli Joncthe /82 2
Alur taluk l ‘7{ 4 2
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur

' Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024

::Evection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
SakaleshpuraSub-Division Hassan District dated:30-04-
2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally theGovernment Gomala land.As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegalencroachmentsin the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Neelavathi C/O Sangappagowdayou have
encroached an extent of 0-35guntaTherefore, you are hereby directed to vacate the
said extent of land within 15 days from the date of receipt of this notice and
handover the said land to the possession of Government.Failing which your are
liable to face the legal action as provided under sections 39,104 &192a of KLR
Act.

$

Tashildar 1
To Alur Taluk
Neelavathi C/O Sangappagowda
Abbana village ) 9
Hoskote hobli U 145 5 =
Alur taluk
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur

Telephone: 08170-2182222 email:-tah.alur@gmail.com_
LND:-.41/23-24 Dated:30-04-2024

szEvection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
Sakaleshpura Sub-Division Hassan District ~ dated:30-
04-2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Dhrmappa s/o Mallegowdayou have encroached
an extent of 0-26 gunta Therefore, you are hereby directed to vacate the said
extent of land within 15 days from the date of receipt of this notice and handover
the said land to the possession of Government. Failing which your are liable to
face the legal action as provided under sections 39,104 & 192a of KLR Act.

o
Tastitdar 20 A1 -4

To Alur Taluk

Dhrmappa s/o Mallegowda -

Abbana village < A <

Hoskote hobli (§e3>68TedT 301 g?@-ﬁ“%@

Alur taluk
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur

Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024

szEvection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.Hoskote Hobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
SakaleshpuraSub-Division Hassan District dated:30-04-
2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Suvarna w/e Girish you have encroached an
extent of #-09gunta Therefore, you are hereby directed to vacate the said extent of
land within 15 days from the date of receipt of this notice and handover the said
land to the possession of Government. Failing which your are liable to face the
legal action as provided under sections 39,104 & 192a of KLR Act.

/.
X
Tashildar]| .| 14
To Alur Taluk
Suvarna w/o Girish  fuehrd’
Abbana village
Hoskote hobli
Alur taluk
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur
Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024
:zEvection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
SakaleshpuraSub-Division Hassan District dated:30-04-
2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Shardha D/O Shivappayou have encroached an
extent of #-03gunta Therefore, you are hereby directed to vacate the said extent of
land within 15 days from the date of receipt of this notice and handover the said
land to the possession of Government. Failing which your are liable to face the
legal action as provided under sections 39,104 & 192a of KLR Act.
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur

Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024

::Evection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk

Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan

District dated :30-04-2024.

2) As directed by the Assistant Commissioner,
SakaleshpuraSub-Division Hassan District  dated:30-

04-2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is found that Gurappa S/O Sangappagowdayou have
encroached an extent of 0-14gunta Therefore, you are hereby directed to vacate
the said extent of land within 15 days from the date of receipt of this notice and
handover the said land to the possession of Government. Failing which your are
liable to face the legal action as provided under sections 39,104 & 192a of KLR
Act.

h‘iﬁﬁfm* =
To

: = Alur Taluk
Gurappa S/O Sangappagowda ﬂ’ "9 @ "{W /4

Abbana village
Hoskote hobli
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Government of Karnataka
Thasildar and Taluk Magistrate, Alur Taluk , Alur

Telephone: 08170-2182222 email:-tah.alur@gmail.com
LND:-.41/23-24 Dated:30-04-2024

s:Evection Notice::
(KLR ACT-1964 section 104)

Subject:-  Eviction of un-authorized occupants over the land bearing
Survey No.128 of Abbana village,K.HoskoteHobli Alur Taluk
Hassan district
Reference:- 1) As directed by the Deputy Commissioner, Hassan
District dated :30-04-2024.
2) As directed by the Assistant Commissioner,
Sakaleshpura Sub-Division Hassan District dated:30-
04-2024.

Regarding to the above mentioned subject that the land bearing survey

No.128 measuring 70-32 acres was originally the Government Gomala land. As
per order No.Darkasth(2)360/92-93 dated 21-06-1996 the Deputy Commissioner,
Hassan district has transferred the said land to Social Sector Forest Officer for the
purpose of Social Forestry

However , case has been registered before the National Green Tribunal,
Chennai in case No O.A 87/2022 regarding illegal encroachments in the above
said land.As per order 27/03/2024 of NGT, illegal occuputants has to be evicted
from the said property.

On enquiry, it is foundlLingaraju s/o Chandregowdayou have encroached
an extent of 0-16 gunta Therefore, you are hereby directed to vacate the said
extent of land within 15 days from the date of receipt of this notice and handover
the said land to the possession of Government. Failing which your are liable to
face the legal action as provided under sections 39,104 & 192a of KLR Act.

'~

9 Ofrm%ﬁc Fashildar 201424
To Alur Taluk
Lingaraju s/o Chandregowda
Abbana village
Hoskote hobli
Alur taluk

VA B0+ Rdhe Rne €953 @eontd ! 215202 4-Fotd: Ride
—ofeBorg 8¢ @%3%]_, P& @'57\@5? X

S tekr
ma 8 zm@y :
essgc'd =3, 2 Sp3Bdeed Dol

e3e0R0) TR

e




	Scanned Image
	Scanned Image
	Scanned Image

